r 1908,

~ is hereby enacted as follows:—

VI of 3881,

if 1908,

© 5f 1908,

© of 1008,

X VI of 1881.

" the Code of Civil Procedure sectjon H32 ’’ the words *‘ not-

ACT No. XXX oF 1926,

[PASSED BY THE INDIAN LEGISI ATURE. ]
(Recewec’ the assent of the Governor Geneml on the

3rd September, 1926.) .

An Act further to amend the Negotiable Instruments Act, 1881,
and the Code of Civil Procedure, 1908, for certain purposes,

B W HEREAS it is expedient further to amend the Nego-

" y1ot1ssl.

tiable Instruments Act, 1881, and the Code of Civil
Procedure, 1908, for the purposes hereinafter appeanng, It

1. This Act may be -called the Negotiable Instruments Short title
(Interest) Act, 1926.

2. In section 80 of the N. egotlable Instruments Act, 1881, Amendmontof

? section 87; Act
for the words and figures ‘ except in cases provided for by EXVIof

withstanding any agreement 1e1at1ng to interest between any
partles to the instrument ’ shall be substituted.

. 8. In section 117 of the same Act, the words and brackets ;‘;ﬁﬁgg’ﬁ;‘t o
(except in cases provided for by the Code of Civil Procedure, XXVIof 148). !

section 632,) 7 shall be omitted.
4. In the First Schedule to the Code of Civil Procedure, Amendment of . |
First Sehedule
1908— . to ActV of |
: 1908. |
(Z) in sub-rule (&) of rule 2 of Order XXXVII,’ for the
words beginning with the words ‘‘ for any sum
not exceeding ’’ and ending with the words “ exe-
cuted forthwith >’ the following shall be sub-
stituted, namely : —

1%

(a) for the principal sum due on  the instrument
and for interest calculated in accordance with
the provisions of section 79 or section 80, as
the case may be, of the Negotiable Instru-
ments Aot, 1881, up to the date of the insti-

tution
Price 1 anna or 13d.] :
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‘tution of the suit, or for the sum mentioned in
the summons, whichever is less, and for 1ntel est

: te date of the decree at the s
ér rate as the Court’

E (b) for such subsequent interest, if any, as the Court

may order under section 34 of this Code; and.
" (¢) for such sum for costs as may be prescribéd

Provided that, if ‘the ‘plaintiff claims more than such
fixed sum for costs, the costs shall be ascertained
in the ordinary way.

{(8) A decree passed under thl.é rule may be exeouted”

" forthwith *’; and

(9) in Form No. 4'in Appendlx B, after the words * for

: costs *’. the words ‘‘ together with such interest,
if any, from the date of the institution of the suit
as the Court may erder ’” shall be inserted.
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